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MOULIN EXPORT PVT. LTD. 
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                                        VERSUS  

COMMISSIONER OF CUSTOMS- 
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Taluka-Uran, Dist-Raigad, Maharashtra-400 707. 
 
 

         …..RESPONDENT  
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Smt Samruddhi Mali, Advocate for the Appellant    
Shri Manoj Das, Authorized Representative for the Respondent 
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HON’BLE MR. S.K. MOHANTY, MEMBER (JUDICIAL) 
HON’BLE MR. P. ANJANI KUMAR, MEMBER (TECHNICAL) 
 

 
FINAL ORDER NO. A/85600 / 2022 

                                                 Date of Hearing  : 28.06.2022 
                                                 Date of Decision : 28.06.2022 

 
 PER : MR. S. K. MOHANTY 
 

 Learned Advocate appearing for the appellant submitted that the 

appellant wants to withdraw the appeal. The prayer made by the Learned 

Counsel is considered. Accordingly, the appeal is dismissed as withdrawn. 

(Dictated and pronounced in the open court) 

 

 
 
 

      (S.K. Mohanty) 
            Member (Judicial) 

 
 
 

 
 
 

         (P. Anjani Kumar) 
            Member (Technical) 

Sinha/ys 


